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March, 1966 the officers of the Marine 
and Preventive Division of the Bom-
bay Central Excise Collectora!e seized 
4000 tola8 of gold with foreign mark-
ings valued at about Rs. 2,50,000 ,n 
the international rate, from a car at 
A1tamount Road. Bombay, Thp l<1I 

wus also seized. 

(b) Two persons were arrested anJ 
afterwards released On bail. The case 
is unrler investigation. 

Wakf Board for RelldoQS Bbrin"" 

5429. SbrI Daljlt Slnrb: Will the 
Minist... of Irrill"ation and Power be 
pleased to 51tat~~: 

(a) w hether ~tIly Wakf Board has 
been constituted for the property of 
reli,:!io;!'s shrint"!' in India: Rnd 

(b) if so, the detoils of in{'omc> and 
t'xp~nditure of that Board? 

Tbe Minister of IrrlratloD and 
Power (Bbrl FakhruddlD Ahmed): (a) 
There is no single Wak! Board for the 
entire country for supervision of the 
property of religious shrines in India. 
However, there is generally a Wakf 
Hoard in each Stat~ under the Wakf 
Act, 1954, which supervises public 
wakfs not only for religious shrines 
but also for charitable and educa-
tional purpOse". But, in tbe States 
of Bihar and U.P.. there are two 
"majIises", or "Central Boards" one 
looking after Sunni Walds and the 
other ufter Shiya Wakfs. Further, in 
the States of Maharashtra and Guja-
rat, the w~kts are controlled by the 
local authority and no Wakf Board 
has been constituted except in regard 
to Ihe Mardhwada area of Maha-
rashtra State. which formerly was 
part of the old Hyderabad State, and 
Kutch area in Gujarat State, each of 
which haw a separate Wak! Board. 
In the case of West Bengal State~ 
there i. a Will Board constituted 
under the Bengal Wakf Act of 1964. 
The State of J. & K. has not ron-
rtituted any Will Board '0 far, as 
the Act i. not applicable to that State. 

(b) In view of the position stated 
ill (aJ above, a statement giving the 
income .·nd expenditure of the State 
Wakf Boards, ~o far as information is 
available, is given in the statement 
laid on the Table of the HOUle. 
[PI.Le,1 ill [.il'ra'\'. S,'" No. LT-6319/ ,., ]. 

Gold Slnu/i'Jlin~ In Deihl 

5taO. Sbrl Visbwa Natb Pandey: 
Will the Ministf'l' of Flnant-I.!" be 
pl<'a:O::L'ri to slale: 

(a) whether it is « fact that gold 
and !"ilver bors. wort h more than 
lis. ] u,OOO were seized from two pas-
sen~ers at the Delhi Railway Station 
on 1he 22nd MarC'h. 1968; and 

(b) if so, the action Government 
have taken in the matter? 

Tbe Minister of Finance (Sbrl 
Sa.hindea Cbaudbllrl): (a) and (b). 
On 22.nd March, 1966, 80 tolas of gold 
with foreign markin~s valued at 
about Rs. 5.000 at the international 
rate were seized from a passenger by 
the liailway Poliru at the Deihl Rail-
Wi.Jy Station. The person was arrested 
;lnci afterwards relen~ed on bail. The 
cas(' was taken up by Customs 
i.Juthorities for furthel' inv~stigQtions 
wh jeh are still in progress. 

In unolh(T case on the same duy 
the Hailway Police seized ]9 bars of 
silver electroplated with gold from " 
passenger at tbe Delhi Railway Sta-
hon. The Police authorities have 
registered a case under section 55/109 
ul Criminal Procedure Code against 
the Passenger. No offence under the 
Customs Act was committed in this 
C:3!te. 

Lrp,osy Control Cent...". in Punjab 

H31. SbrI Daljlt IiIIIIb: Will til<' 
Minister of Health and FUDIIJ' P .... · 
Ilinr be pleased to .tate: 

(a) the number of Leprosy Control 
Centres in Punjab; 

(h) the number of patients for 
whom provialon h.. been ma~ In 
th_ cent .... s; and 




